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HIGH COUR1P OF JUDICATURE AT BOMBAY
Hutatma Chowk Mumbai 400 032, dated the 18th January 2013

NOTIFICATION

CODEOFCIVILPROCEDURE,1908.
No. P. 0102 (II)177.-The following draft ofthe rules further to amend

the First Schedule to the Code of Civil Procedure, 1908 (V of 1908), in
its application to the State of Maharashtra, which the High Court of
Judicature at Bombay proposes to make in exercise of the powers
conferred by section 122 read with section 126 of the said code, and of



all other powers enabling it in that behalf, with the previous approval
of the Government of Maharashtra, is hereby published, as required by
the said section 122, for the information of all persons likely to be affected
thereby; and notice is hereby given that the said draft will be taken into
consideration by the High Court of Judicature at Bombay on or after the
10th February 2013.

2. Any objections or suggestions which may be received by the Chief
Justice ofthe High Court of Judicature at Bombay, from any person with
respect to the said draft on or before the aforesaid date, will be considered
by the High Court.

DRAFT RULES

r

1. These rules may be called the Code of Civil Procedure
(Maharashtra** Amendment) Rules, 2012.

2. In the First Schedule to the Code of Civil Procedure, 1908
(V of 1908), in its application to the State of Maharashtra, in Order
XXI, in rule 39, for sub-rules (1) and (2), the following sub-rules shall
be substituted namely :-

"(1) No judgment-debtor shall be arrested in execution of a
decree, other than a decree for maintenance, unless and until the
decree-holder pays into Court such sum as the Judge thinks
sufficient for the subsistence of the judgment-debtor from the time
of his arrest until he can be brought before the Court and for the
cost of conveyance of the judgment-debtor from the place of his
arrest to the Court-house.

(2) Where a judgment-debtor is committed to the civil prison in
execution of a decree, other than a decree for maintenance, the
Court shall fix for his subsistence such monthly allowance as he may
be entitled according to the scales fixed under section 5701', where
no such scales have been fixed, as it considers sufficient with
reference to the class to which he belongs."

Bombay,
dated 18th January 2013.

S. B. SHUKRE,
Registrar General.
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